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Shri Kachhavaiya:
| Shri A, P. Singh:
| Shri Balkrishna Wasnik:

Will the Prime Minister be pleased
to refer to the reply given to Star-
red Question No. 274 on the 2€th
August, 1963 and state:

(a) whether Government's atten-
tion has been drawn to the reported
statement made in Ceyion’s House of
Representatives on the 30th August,
1963 by Mr. Felix Bandarnaike to the
effect that there were no “Stateless”
persons in Ceylon, and -that the
Nehru-Kotelawala pac: of 1954 was
not carried out by India; and

(b) Government’'s reaction to the
above-mentioned statement?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh):" (a) Yes, Sir.

(b) This statement is generaliy in
line with the views of the Government
of Cevion expressed in the past. The
question of people of Indian orig'n in
Ceylon is under discussion. The
Prime Minister has received : letter
from the Prime Minister »f Ceylon
which ig under examina.ion by the
Govermment of India.

Session of the U.N. General
Assembly

*690." Shr;j Hari Vishuu Kamath:
Will the Prime Minister he pleased
to refer to the reply given to Starred
Question No. 289 on the 26th August.
1963 and state:

(a) whether the names of the other
members of the Indian delegation to
the next session of the United Nations
General Assembly have beep finalised;

fb). it so, who and what they are:

(c) whether considerations of eco-
nomy during the period oif Emergency
have been borne in mind when fix-
ing. the size of the delegation;

(d) whether Gavarnment have pro-
posed or seek to propose ihe inscrip-
tion of additi~nal items on the agenia
of the session; and ’
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(e) if- so, the outlines thereof?

The Deputy Minister in the Minis-*
try of External Affairg (Shri Dinesh
Singh): (a) and (b). Yes, Sir. A
copy of a list showing the composi-
tion of the Indian Delegation js plac-
ed on the Table of the House.
[Placed in Library. See No LT-
1727/63).

(c) Yes, Sir.

(d) and (e). India along with 13
other " countries has proposed an
additional item entitied “The viola-
tion of Human Rights in South
Vietnam” for inclusion :n the agzends
of the 18th regular session of the
General Assembly.

Chinese Spies in NEFA

( Shri Bade:

| Shri Kachhavaiya:
'690-A.< Shri Brij Raj Singh:

| Shri A. P, Singh:

{ Shri Hem Barua:

Will the Prime Minister be pless
ed to state:

(a) whether it is a fact that ir
July, 1963 some persong wers arrested
ag Chinese spies;

(b) whether the arrestad persens
were kept in Teju Jail in NEFA;

(c) whether it is also a fact ihat
the arrested persong in Teju Jail have
absconded carrying with them: five
rifies and some bullets; ana

(d) the action taken against the
Officers on duty?

The Deputy Minister in the Minis-
try of Extermal Affairs (Shri Dinesh
Singh): (a) Five Mishmis from re-
mote northern villages of Lohit Fron-
tier Division, NEFA, were arrested in
May, 1963, for crossing the frontier
and re-entering it without valid-
documents.

(b) They were escosted down tc
Teju and remanded into judicial cus-
tody. under CRP guard pending en-
quiries.
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(c) At 530 A.M. on 24th July, they
agsked for water and overpowered a
gentry during heavy rain. They es-
caped with fcur rifles and 180 rounds
of ammunition belonging tv the CRP
guard. Two of them with one rifle
have been re-captured and a search
for the others continues,

(d) An inquiry has been ordered
through the Commandant of the CRP.
It is still in progress.

Contract system in Coal Mimen

891 f 8hri Yashpal Singh:
"\ Shrimati Savitri Nigam:

Will the Minister of Laboar and
Employment be pleased io state:

(a) whether the system of contract
labour suggested by ihe Court of
Inquiry (Coal Mining) has been abo-
-Jished in the coal mines owned by
the private sector; and

(b) if not, the reasons thercfor?

The Deputy Minister in the Minis-
try of Labour and Empioyment (Shri
R. K. Malviya): (a) and (b). OCut
of 227 coilieries where tha2 contraet
labour system was in vogue, it haus
been abolished in 187 collierjes. - In
the remaining the matter iz being
pursued actively.
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Training of Technica] Werkers
in Deihi

693 Shrimati Savitri Nigam: Will
the Minister of Labour and Employ-
ment te pleased to rafer to the repiy
given 1o Starred Question No. 761 en
the 8th Apr.l, 1963 ana state:

(a) the numkter of trainees for
whom provision has been made for
imparting training in the Industrial
Training Institutes in Delhi; and

(b) whether any assessment has
been made regarding the actual re-
qu.rements of the technical (skilled
and operative) workers in Delhi?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhd
Raman): (a) 4,868 by the end of the
Third Five Year Plan.

(b) Yes.





